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Date ofdecisiomsNovehber 15, 1991

Debraj Nayak aad Others s Applicants
Ver sus
Union of Imndia amd Others ¢ Respendents,
For the applicaat $ M/s.B.Harichandan,
Niramjar Mohanty,
Advocates.
For the Respoadeats s M/s.Bijan Pal and

0.NJiGhosh,
Sénton Standing
Counsel (Railway)
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C OR A M:

THE HONOQURABLE MR . K.P ¢ACHARYA, VICE CHAIRMAN
A ND

THE HONOQRABLE MR« J.C .« ROY, MEMBER (ADMN.)

1. Whether reporters of local papers may be allowed

to see the judgmeat?Yes.

5. To be referred tothe reporters or aot? N7

3. Nhethgxé t'l'geir Lordsh%gswish to see the f air

coy e judgmeat




JUDEMENT

KeP «ACHARYA, VICE-CHAIRMAN, In this applicatior umder Sectiom 19
of the Admimistrative Tribumals Act, 1985, the
petitioners pray for a directionm to the Opposite
Parties for absorbimg them progressively ia the
permaneat Catering Service of the South Eastern
Railway ard make them regular simce 1976 with
retrospective effect amd to make them emtitled
to the arrear firmamcial emoluments.
2. Shortly stated, the case of the petitiocmers
(69) im mumber) is that they are Commission Venders who
are working im differemt Railway Statioms of the South
Eastern Railways.Accordimg to the petitiomers there is
a meed of the passemgers to have their food grom
differemt caterers amrd though the petitiomeers have
worked im the statiom £€§% years together they have nrot
been fiégularised amd therefore,this applicatiom has been
filed with the aforesaid prayer.

3. There is RO mecessity of statirg the details
of the case. It would suffice if a portion of

bfhe counter at paragraph - 8 1is quoted.
/'\'\
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4, There was no appearance from the
side of the Petitioners. Hence we have perused the
averment and the pleadings of the parties and we
have also perused the relevant documents forming
subject matter Of the records with the Assistance
of Mr. 3.Pal learned Senior Standing Counsel
appearing for the Railway Administration, We have

also heard Mre. Pal on the merits of the case.

Be At paragraphe8 of the counter, it is

stated ac followss

"Ho-ever, the Railway authorities have
taken all steps as a matter of policy to
aosorb the Commission 3earers and Commi-
ssion Vendors in accordance with the
Rules framed in that regaré by the
Railway 3o0ard®, :

6 In the above quoted portion of paragraph
8 of the counter it is clear that the Railways haw
taken the policy decision to absorb according to the
Rules prescribed by tre Railway 30ard. In such
circumstances, there 1is no further relief to be
grante’ to the Petitioners. As regards the claim of
the petitioners for being absorbed retrospectively,
it may be asid that Mr. Pal has filed a copy of the
Railway 2oard's letter No.84/T.G.III/639/SC/Pt.II
dat-d 14.10,1987 issued to the General Managen@All

l}ndia Raili-ays stating that the vendors and Bearers
A
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so absorbed in the Railway catering service shall
be entitled to salary as from the date of their
arsorption and needless to be stated that the circulars
issued by the Railway 30ard haweé statutory force,
Therefore, in such circumstances, we are unable to

grant any further relief to the Petitioners of this

cace.

Te Thus, thre application is accordingly

disoosed of leaving the parties to bear their own
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